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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL (MP)
IN THE MATTER OF

Original Application No. .222../2024

Bhagirath Me¢epa .. Applicant
/ /VERSUS//
State of Rajasthan & Others ... Respondents
Synopsis

The Present Original Application is preferred under Section 14, 15
and 17 read with section 18 of the National Green Tribunal Act, 2010
wherein a substantial question relating to environment has been raised.
The issue that is involved in the present Original Application pertains to
illegal operation of the stone crusher within 700 meters of the Abadi area
of Village Joneta, District Alwar.

The applicant had earlier filed a original application before this
Hon’ble Tribunal against the same stone crusher i.e. original application
no. 132/2023, the said original application was disposed by the Hon'’ble
Tribunal on the submissions of the department that the stone crusher
has been closed down. However, to utter and shock and surprise of the
applicant, the same departments again permitted the stone crusher to
operate without their being change in any circumstances. The RSPCB
issued Consent to Operate to the stone crusher within 700 meters of
Abadi area and in violation of its own guidelines and District Collector,
Alwar order dated 19.01.2022.

The operation of the stone crusher has adversely affected the

applicant i.e. death of livestock, loss to the crops of applicant, etc. It is
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pertinent to mention here that no environment compensation was
imposed on the project proponent for the violations done in past,
contrary to this, by showing the temporary closure of stone crusher, the
State Authorities have tried to regularise all the past violations done by

the project proponent.

Hence this original application. /

Counsel for the Applicant
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH, BHOPAL (MP)

IN THE MATTER OF

Original Application No. =050,

Bhagirath Meena ... APPLICANT

//VERSUS//

State of Rajasthan & Others = ...... RESPONDENTS

07.04.2022:

23.12.2022:

04.10.2023:

List of Dates

The applicant and other residents of village Joneta,
Alwar filed a complaint before the District Collector,
Alwar with respect to operation of stone crusher in
violation of the Environmental Laws and Conversion
order i.e. operation of stone crusher within 1500 meters
of the Village Joneta, Alwar.

The Tehsildar Rajgarh, Alwar conducted inspection of the
disputed stone crusher and found number of non-
compliances. The Sub-Divisional Officer, Rajgarh, Alwar
communicated the deficiencies to the project proponent.
However, no action was taken by RSPCB or Revnue
Department for violation of the Consent conditions &
conversion order conditions.

The State Authorities failed to take any action against
the project proponent even after violating the laws. The
applicant filed an original application before this
Hon’ble Tribunal which was registered as OA No.
132/2023 Bhagirath Meena Vs State of Rajasthan &
Others.
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10.10.2023: The Hon’ble Tribunal constituted a joint committee with
the direction to inspect the disputed stone crusher and
file a factual and action taken report.

04.12.2023: The joint committee submitted its report wherein it was
found by the joint committee that the stone crusher was
operating in violation of the land conversion order and
within 1500 meters of the abadi area of Village Joneta,
Alwar,

In the action taken, it was submitted before this
Hon’ble Tribunal that RSPCB has revoked the Consent
to Operate and issued closure directions of the unit on
31.10.2023. Further, the SDM, Rajgarh has issued
notice to the project proponent under section 177 of
Rajasthan Tenancy Act, 1955 and matter is under trial
before the Court of SDM, Rajgarh.

06.12.2023: The Hon’ble Tribunal completely unaware of the
intention of the State Authorities, trusted the joint
committee report and disposed the matter on the basis
of action taken submitted by the joint committee.
However, the said action taken was purely a temporary
action just to get the matter disposed by the Hon’ble
Tribunal.

29.01.2024: The project proponent applied for grant of Consent to
Operate for the same stone crusher at same place i.e.
within 1500 meters of the abadi area of village Joneta,
Alwar, on the grounds on which the stone crusher was
earlier closed.

23.07.2024: The RSPCB in complete ignorance of the earlier joint
committee report and reasons stated therein for closure
of stone crusher, issued consent to operate to the
project proponent in violation of its own guidelines
dated 05.06.2018, District Collector, Alwar order dated

19.01.2022 and in violation of the Rajasthan Tenancy

Act, 1955.
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24.07.2024:

10.09.2024:

RSPCB official acted beyond their powers and exercised
judicial powers by revoking the closure directions issued
under section 31A of the Air (Prevention & Control of
Pollution) Act, 1981. The conduct of the State
Authorities clearly shows that the action taken report
submitted before this Hon’ble Tribunal in OA No.
132/2023 was purely temporary and with a intent to
regularise the violations of the project proponent, as the
joint committee has not imposed any environment
compensation against the project proponent for the
violations which are on record and can be seen on the
face of it.

The stone crusher is operational within 1500 meters of

the residential area.

/

Counsel for the Applicant
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH, BHOPAL (MP)

IN THE MATTER OF

Original Application No. ...

Memo of Parties

Bhagirath Meena,

S/o Shri Trilok Chand Meena,

R/o Village Joneta, Post Nathalwada,
Tehsil Rajgarh, District Alwar, Rajasthan
Email- lokendra.kachhawa@gmail.com

//VERSUS//

State of Rajasthan

Through Secretary,

Department of Mines & Geology,
Government of Rajasthan,
Secretariat, Jaipur-302005

Email:: secy-mines@rajasthan.gov.in

District Collector,
Collectorate, Alwar
Rajasthan-301001
Email:: dm-alw-rj@nic.in

... APPLICANT

Sub Divisional Officer & Sub-Divisional Magistrate,

Tehsil Rajgarh, District Alwar, Rajasthan
Email:: dm-alw-rj@nic.in

Member Secretary,

Rajasthan State Pollution Control Board,
4 Jhalana Institutional Area,
JhalanaDoongri, Jaipur-302004

Email:: member-secretary@rpcb.nic.in

Mining Engineer,

Khanij Bhawan, Hasan Khan Mevati Nagar,

Alwar -301001 (Rajasthan)
Email:: me.alwar@rajasthan.gov.in

M/s Laxmi Stone Crusher
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Through authorised signatory
Village Joneta, Tehsil Rajgarh,
District Alwar

Email:: ro.alwar@gmail.com

... Respondents

Dr. Mahendra Singh Kachhawa/ Lokendra Singh Kachhawa
Counsel for the Applicant

945-C, Road No. 3, Shanti Nagar, Durgapura, Jaipur-18
+91-9928343656, Email- lokendra.kachhawa@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH, BHOPAL (MP)
IN THE MATTER OF

Original Application No. = &%

Bhagirath Meena,

S/o Shri Trilok Chand Meena,

R/o Village Joneta, Post Nathalwada,
Tehsil Rajgarh, District Alwar, Rajasthan
Email- lokendra.kachhawa@gmail.com

... APPLICANT

//VERSUS//

State of Rajasthan

Through Secretary,

Department of Mines & Geology,
Government of Rajasthan,
Secretariat, Jaipur-302005

Email:: secy-mines@rajasthan.gov.in

District Collector,
Collectorate, Alwar
Rajasthan-301001
Email:: dm-alw-rj@nic.in

Sub Divisional Officer & Sub-Divisional Magistrate,
Tehsil Rajgarh, District Alwar, Rajasthan
Email:: dm-alw-rj@nic.in

Member Secretary,

Rajasthan State Pollution Control Board,
4 Jhalana Institutional Area,
JhalanaDoongri, Jaipur-302004

Email:: member-secretary@rpcb.nic.in

Mining Engineer,

Khanij Bhawan, Hasan Khan Mevati Nagar,
Alwar -301001 (Rajasthan)

Email:; me.alwar@rajasthan.gov.in

M/s Laxmi Stone Crusher
Through authorised signatory
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Village Joneta, Tehsil Rajgarh,
District Alwar
Email:: ro.alwar@gmail.com

... Respondents

ORIGINAL APPLICATION UNDER SECTION 14, 15 AND 17 READ
WITH SECTION 18 OF THE NATIONAL GREEN TRIBUNAL ACT
2010

Details of the Applicant

The detail of the Applicant is given in the cause title of the Memo

of Original Application for service of notice, if any.

Details of the Respondent :

The detail of the respondents is given in the cause title of the

Memo of Original Application for service of notice.

The applicant above-named begs to present this Memorandum of

Original Application on the facts and grounds set out hereunder:-

Facts of the case:

That the applicant is the resident of the place mentioned in the
memorandum of application. Adjacent to applicant’s residence &
agriculture land a stone crusher in the name of M/s Lakshmi

Stone Crusher is operative.

That in the year 2022 the stone crusher unit of the respondent no.
6 was inspected by Tehsildar Rajgarh, during inspection number
of violations with respect to conditions of Consent to operate; and
conversion order dated 07.01.2011 were observed. However,
neither the State Government nor the Rajasthan State Pollution
Control Board took any action against the project proponent for
the reasons best known to them. Although said observations were

communicated to the project proponent by the Sub- Divisional

’_\"\\'b&\ ’l»m%



4.3

4.4

4.5

4.6

13

Officer, Rajgarh, Alwar vide letter dated 23.12.2023. The photo
copy of the SDO, Rajgarh letter dated 23.12.2023 is annexed

herewith and marked as Annexure-A/1.

That the applicant filed an original application before this Hon'ble
Tribunal against the illegal operation of the stone crusher by
respondent no. 6. The said original application was registered as
original application no. 132/2023 titled as Bhagirath Meena Vs
State of Rajasthan & Others.

That this Hon’ble Tribunal was kind to take cognizance of the
matter and by order dated 10.10.2023 constituted a joint
committee with the direction to submit the factual and action
taken report within six weeks. The photo copy of the Hon’ble
Tribunal order dated 10.10.2023 is annexed herewith and marked

as Annexure-A/2.

That in compliance of the directions passed by the Hon’ble
Tribunal, the joint committee inspected the disputed stone

crusher of respondent no. 6 on 18.11.2023.

That on 04.12.2023, the Joint Committee submitted its report
before this Hon’ble Tribunal. The observations and action taken

by the joint committee are reproduced herein for ready reference of
this Hon’ble Tribunal:-

‘Observations

During field wvisit and on perusal of records, following
observations were made:-

i The unit is a stone crusher in the name of M/s Laxmi Stone
Crusher located at Khasra No. 543, Village-Joneta, Tehsil-
Ramgarh, District-Alwar.

it All the machineries including conveyors, as mentioned above,
were found covered from tin shed and also water sprinklers
were provided at the suitable points e.g. inlet and outlet of
primary crusher, secondary crusher and vibratory screen.

iii. Arrangements have been made by the unit for reducing the
dropping height of the material from the conveyors carrying
material of size less than 05 mm and also wind breaking wall
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have been provided between the conveyors to act as wind
barriers in order to control fugitive emissions.

.  Unit has provided aboutl2 fully grown plants and about 30
medium grown plants around the periphery of the premises,
which is inadequate in accordance with the plantation norms
of 33% of the total plot area. However, unit has planted
approx. 15-20 new saplings at the entrance of the crusher
premises.

v. The water requirement in the unit is being met through one
bore-well. Unit has obtained certificate of exemption for
ground water withdrawal from Central Ground Water
Authority (CGWA) for 08 KLD, which is wvalid from
23/04/2021.

vi.  Unit has constructed a boundary wall, of height approx. 5-6
feet, around the crusher premises.

vii. Unit was found non-operative during the site visit as the
Consent to Operate had been revoked and direction for
closure of the industry was issued by RSPCB vide letter
dated 31/10/2023 based on the non-compliances observed
during earlier inspection dated 25/10/2023.

viii. In compliance of the aforesaid direction issued by RSPCB,
electricity connection of the unit was disconnected by the
JVVNL on dated 09/11/2023.

x. During site uvisit, Regional Forest Officer measured the
distance of the crusher premises from the nearest forest block
(ie. Bhigota, Range-Rajgarh, Alwar) and the distance from
the forest block was found to be about 259 meters. Report
enclosed as Annexure-S.

X As per Tehsildar, Rajgarh letter no. 2080 dated 09/11/2022,
point no. 01, stone crusher is located at a distance of 550-600
meters from the residential area of Joneta village. Copy of
Tehsildar letterdated 09/11/2022 is enclosed as Annexure-6.

xi.  As per the conversion order dated 07/07/2011, issued by
Sub Divisional Officer, converted area is 1925.68 sqm and
whereas, the stone crusher is installed and is being operated
in area measuring approx. 3-4 Bigha which is exceeding the
converted area and therefore is in violation of Rajasthan
Land-Revenue (Conversion of agricultural land for non-
agricultural purpose in rural area) Rules, 2016,

xii. A notice with the direction to not operate the crusher was
pasted at the crusher by Tehsildar during site visit and the
proponent was directed to not operate the crusher till further
orders.

xui. Unit has made efforts for providing air pollution control
measures and plantation in and around the crusher premises.

xiv. Photographs, with GPS co-ordinates, taken during site visit
are enclosed as Annexure-7.
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Action Taken

.. Regional Office, RSPCB, Alwar vide its letter dated
31/10/2023 revoked consent to operate and issued direction
for closure of the industry for the non-compliances observed
during inspection dated 25/ 10/2023. Copy of the letter dated
31/10/2023 enclosed as Annexure-8.

. SDM, Rajgarh vide its letters dated
31/10/2022and23/12/2022 issued notice to the unit for
non-compliances of the conditions imposed in the conversion
order. Thereafter, again on date 18/11/2023 issued notice to
the proponent with the direction to not operate the crusher till
further orders. Copy of the notices dated 31/10/2022,
23/12/2022 and 18/11/2023 enclosed combinedly as
Annexure-9,

it.  For the violation of stone crusher being operated in the area
exceeding the conversion area, Sub Divisional Magistrate,
Rajgarh issued notice under section 177 of Rajasthan
Tenancy Act, 1955 to the unit vide letter dated 07/08/2023
and the matter is under trial in the court of SDM, Rajgrah.
Copy of details of the matter with notice dated 07/08/2023 is
enclosed as Annexure-10.

w. JVVNL disconnected the electricity of the unit on dated
09/11/2023 in compliance of the RSPCB direction dated
31/10/2023. Copy of electricity disconnection letter
09/11/2023 enclosed as Annexure-11.’

The photo copy of the joint committee report is annexed herewith

and marked as Annexure-A/3.

That from perusal of the joint committee report, it is undisputed
that the project proponent i.e. respondent no. 6 has not only
violated the environmental laws but also operating the stone
crusher in violation of the conversion order and within 500-600

metres of the residential area of the Joneta Village.

That for the violations observed during inspection of the joint
committee and earlier inspections. The Rajasthan State Pollution
Control Board vide letter cum order dated 31.10.2023 revoked the
Consent to Operate of the stone crusher and further issued
directions for closure of the unit. Similarly, Tehsildar Rajgarh filed
a case before the Court Sub Divisional Magistrate under section
177 & 212 of the Rajasthan Tenancy Act, 1955 for violations.
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That this Hon’ble Tribunal on the basis of action take report
submitted by the joint committee, disposed the original
application 132/2023 by order dated 06.12.2023 with the
observations as under :-

“4. The perusal of report reveals that the closure order has
been issued by the Rajasthan by the Rajasthan State
Pollution Control Board and the Electricity Department has
disconnected the electric meter and connection. The
industry/ unit is not in operation at present and necessary
actions have already been taken by the Department
concerned.

S. In view of the above facts, no Sfurther action is required to
be taken by this Tribunal. With these observations the
original Application No. 132/2023 stands disposed of”

The photo copy of the Hon’ble Tribunal order dated 06.12.2023 is

annexed herewith and marked as Annexure-A/4.

That on 29.01.2024 the respondent no. 6 applied for grant of
Consent to Operate for the same stone crusher at the same place
which was earlier adjudicated by this Hon’ble Tribunal. The
Rajasthan State Pollution Control Board without considering the
fact that there was no change in circumstances with respect to
establishment & operation of the stone crusher within 500-600
meters of the residential area Joneta Village, further the crusher
being operated in violation of the conversion order, which is
already sub-judice before the Court of Learned Sub-Divisional
Magistrate, Rajgarh, Alwar, issued Consent to Operate vide letter
dated 23.07.2024. The photo copy of the Consent to Operate letter
dated 23.07.2024 is annexed herewith and marked as Annexure-
A/S.
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4.11 That the Rajasthan State Pollution Control Board vide letter cum
order dated 24.07.2024 revoked the directions dated 31.10.2023
issued under section 31A of the Air (Prevention & Control of
Pollution) Act, 1981. The operative para of the letter cum order
dated 24.07.2024 read as under :-

“Therefore, direction for closure issued under section 31A of
the Air (Prevention & Control of Pollution) Act, 1981 vide
letter dated 31.10.2023 is hereby revoked.”

The Air Act, 1981 do not provide any power to the State Pollution
Control Boards to revoke directions issued under section 31A of
the Air Act, 1981. However, the Rajasthan State Pollution Control
Board has acted beyond its power i.e. by exercising the judicial
powers which are clearly entrusted upon this Hon’ble Tribunal
and other Court’s as per the Act. The photo copy of the letter cum

order dated 24.07.2024 is annexed herewith and marked as

Annexure-A/6.

4.12 That the District Collector, Alwar in the light of Rule 4(C) of
Rajasthan Land Revenue (Conversion of agricultural land for non-
agricultural purposes, in rural areas) Rules, 2007 issued order
dated 19.01.2022 with the directions that the crushers/ polluting
industries operating within 1500 meters from the outer boundary
of the population should be inspected and their operation should
be banned. The photo copy of the District Collector order dated

19.01.2022 is annexed herewith and marked as Annexure-A/7.

4.13 That the condition 9 of the Consent to Operate letter dated
23.07.2024 issued by RSPCB read as under :-

‘9, That the unit shall always comply with the guidelines for
Abatement of pollution in stone crusher industry issued by the
Board vide letter no. SCMG (Gen-3)/ RPCB/ 307 dated 05.06.2018 &
CPCB guidelines July 2023, failing to which, this consent will be
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revoked and appropriate action shall be initiated against the
industry without any further correspondence in this regard.’
However, RSPCB while issuing the Consent to Operate vide letter
dated 23.07.2024 has ignored and violated its own guidelines
issued vide letter dated 05.06.2018. The photo copy of the RSPCB
guidelines dated 05.06.2018 is annexed herewith and marked as
Annexure-A/8.

It is pertinent to mention here that the project proponent on
earlier occasion also violated the guidelines of 05.06.2018 as
evident from condition no. 11 of the RSPCB closure directions
dated 31.10.2023 which read as under :-

“ 11. And whereas, unit was again inspected on 25.10.2023 and it
was found that unit has failed to provide adequate air pollution
control measures as per RSPCB guidelines for abatement and
control of pollution in Stone Crusher Industry dated 05/06/2018
and as per Environment Protection Act, 1986.”

The photo copy of the RSPCB directions dated 31.10.2023 is

annexed herewith and marked as Annexure-A/9.

That the number of conditions imposed in the Consent to Operate
letter dated 23.07.2024 are repeated like condition no. 5 and 27; 6
and 35; 29 and 32. Further the condition no. 18 is contradictory
to condition 24 wherein on one hand RSPCB has failed to disclose
the source of raw material of the project proponent and on other
hand shifted the burden on other departments & project
proponent in case of raw material used from illegal sources. The
Consent to Operate is silent over the valid source of raw material

and valid source of Water to be used by the project proponent.

That the Consent to Operate issued by RSPCB in condition no. 29
& 32 which are identical has stated as follows:- ‘That this consent
will not be used as an evidence for ascertaining the land title and
its use.”. Whereas, RSPCB has intentionally not referred the land

conversion details for operation of stone crusher. Further, the land
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conversion order issued to project proponent is subject matter of
judicial proceedings before the Court of Learned Sub Divisional
Magistrate and grant of this Consent to Operate will jeopardise the
pending case. RSPCB is undisputedly aware of the fact that the
stone crusher was established within 500-600 meters of the
residential area of Village Joneta and order dated 19.01.2022
issued by the District Collector, Alwar, even though granted the

Consent to Operate to the respondent no. 6 for operation of stone
crusher.

That, the State Authorities have intentionally ignored the fact that
the stone crusher is operating within 500-600 meters of the
residential area and its owners/ operators are habitual violators,
still the same stone crusher was permitted to operate without
change in any circumstances which causing damage not only to
the applicant but also to the environment , therefore, the present

Original Application is preferred on the following grounds amongst

others:-
GROUNDS:

Because, the respondent Rajasthan State Pollution Control Board
even after full knowledge of the fact that the respondent no. 6 was
operating the stone crusher in violation of the environmental laws,
consent condition and land conversion order since 2022, did not
imposed any penalty i.e. environment compensation against the

project proponent.

Because, the closure directions dated 31.10.2023 issued during
pendency of the original application no. 132/2023 was just an eye
wash for this Hon’ble Tribunal. The RSPCB was very well aware of
the violations done by respondent no. 6, even though the neither
the joint committee nor RSPCB imposed any environment

compensation or any other action against the project proponent.
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Because, the respondent State Authorities are very well aware of
the order dated 19.01.2022 issued by the District Collector, Alwar,
even though the project proponent was allowed to operate the stone

crusher within 500-600 meters of the residential area.

Because, the respondent project proponent immediately after

disposal of the original application no. 132/2023 filed a fresh

application before the Rajasthan State Pollution Control Board for
grant of consent to operate to the unit i.e. stone crusher on the
same piece of land for which conversion order was issued and same
is already a subject matter of judicial proceeding before the Court
of Learned Sub-Divisional Magistrate. Surprisingly, the Rajasthan
State Pollution Control Board granted Consent to Operate to the
project proponent in complete ignorance of its own gridlines and

material facts, for the reasons best known to them.

Because, the action of the respondent State Authorities including
Rajasthan State Pollution Control Board from the year 2022 to till
date i.e. issuance of show cause notices, temporary closure by
RSPCB, filing of case before the SDM Court, etc. has worked a
reward for the project proponent in order to regularise all his
violations which he has done in all these years. The conduct of the
State Authorities clearly shows that as if they were working for the

protection of industry instead of Environment and general public.

Because, the State Authorities have failed to appreciate the fact
that the order dated 19.01.2022 issued by the District Collector,
Alwar is operational and it clearly says that such units should be

identified and closed immediately.

Because, the State Authorities have failed to appreciate the fact

that the applicant has lost his livestock, unable to cultivate crops
and local residents are directly affected by operation of stone

crusher.
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5.8 Because, the Applicant craves leave of the Hon'’ble Tribunal to raise

additional grounds at the time of adjudication of the matter.

LIMITATION/CAUSE OF ACTION.

The original application is filed within limitation.

That the applicant has submitted requisite court fees for filing the

present original application as prescribed under the NGT Rules,
2010.

That, there is no caveat if filed by the party respondents in the

present original application.

That affidavit in support of the original application and documents

has been filed with this original application.

INTERIM RELIEF

As an Interim recourse, the private respondent no. 6 has already
caused an irreparable damage to the applicant and other local
residents. Therefore, it is prayed that during pendency of this
original application as an interim measure, the operation of stone

crusher and RSPCB letter cum order dated 24.07.2024 be stayed.
PRAYER

In view of the foregoing facts and circumstances, the Hon'ble

Tribunal may be pleased to grant the following reliefs to the

Applicant as under:

i) Respondent no. 6 be directed to close operation of stone
crusher within 1500 meters of the residential area of village
Joneta, Alwar;

i) ~ RSPCB letter cum order dated 24.07.2024 be quashed and set

aside;

%\'ﬁé\&u\ ‘Fﬂ?p




iii)

PLACE ::

Ga
o DATE::

@

22

Environment Compensation be imposed against the
respondent no. 6 for illegal operation of stone crusher in
violation of environmental laws and land conversion order.
The respondent no. 6 may be directed to pay damages for the
loss of livestock and crops to the applicant from year 2022
Any other relief which the Hon’ble Tribunal deems fit may also

be accorded in favour of the Applicant.

NS TWH Y

HUMBLE APPLICANT

BHOPAL
12.09.2024 m&

Dr. Mahendra Singh Kachhawa/ Lokendra Singh Kachhawa
Counsel for the Applicant
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

CENTRAL ZONAL BENCH, BHOPAL (MP)
' IN THE MATTER OF

Original Application No. ...222..../2024

Bhagirath Meena APPLICANT

/ /[VERSUS//

State of Rajasthan & Others ... RESPONDENTS

AFFIDAVIT

I, Bhagirath Meena S/o Shri Trilok Chand Meena, aged about  years,
R/o Village Joneta, Post Nathalwada, Tehsil Rajgarh, District Alwar,
Rajasthan, do hereby solemnly affirm on oath as under:

1. That T am the Applicant in the instant Original Application and
fully conversant with the facts of this case and hence, competent to
swear on this Affidavit.

2. That the accompanying original application has been drafted by my
counsel under my instructions.

3. That I have read the content of the accompanying Original
Application which is true and correct to my personal knowledge.

4. That the annexure filed with the original application are true and
correct copy of its respective originals.

"3\\3{\&”\?@71)

DEPONENT

I the above-named Deponent do hereby verify that the contents that the
contents of Para 1 to 4 made in this Affidavit are true to the best of my
personal knowledge and belief, derived from the advice obtained from my
counsel.

Signed and verified on this |2h Day of September, 2024 at Jaipur (Raj.)

@s@ o\l

DEPONENT
ATTESTED

NQTA

1.2 SEP 280f
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, CENTRAL
ZONAL BENCH, BHOPAL (MP)
IN THE MATTER OF

Original Application No. ...222..../2024

Bhagirath Meena «seses APPLICANT

//VERSUS//

State of Rajasthan & Others +..... RESPONDENTS

COMPILATION NO. II

Sr. T - Particulars - { Page No.
| No. |

dated 23.12.2023 A&7
2) _A_nnamre-A/? Ph—otﬁpy of the Hon’ble Tribunal order | - 20
dated 10.10.2023 &3 -

| 3)'—An;ex—ura1ﬁhoto copy of the joint committee report _3; 6’_
{ 4)| Annexure-A/4 Photo copy of the Hon'ble Tribunal order |

‘ o 1)| Annexure-A/1 Photo copy of the SDO, Rajgarh letter
t
|
|

dated 06.12.2023 62—66
| 3) A_;mexu"re-A;‘S .PI_’]OEO copj! of the Consent to _O_perate" R 7 '—_‘ 9 |
‘ letter dated 23.07.2024 - |
‘ 6)| Annexure-A/6 Photo copy of the letter cum order dated | |
I 24.07.2024 ; | 13"
~ 7)| Annexure-A/7 Phﬁto copy of the District Collector order | _
| dated 19.01.2022 TH
‘ 8) Annexure-A/8 Photo copy of the RSPCB guidelines |
dated 05.06.2018 75-83
' 9)| Annexure-A/9 Photo copy of the RSPCB directions ‘%L{.-‘gfj_
I dated 31.10.2023 !

PLACE :: BHOPAL

DATE :: 12.09.2024 /

Dr. Mahendra Singh Kachhawa/ Lokerdra Singh Kachhawa
Counsel for the Applicant

945-C, Road No. 3, Shanti Nagar, Durgapura, Jaipur-18
+91-9928343656, Email-lokendra.kachhawa@gmail.com
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: Tg;m Details of Terms & Conditions in CTO Compliance
” ; E_ . Stat
1 . That minium 33% of the area for the stone crusher industry should be Violaltlesd

t least two rows of tall trees ofsuitable species

covered by plantation and a
d along the boundary /fencing of the premises

AR should be planted within an
) e gi” 4L to develop a green belt.

2 That the industry shall install pollution control measures as.per details | Violated
giben in Guidelines for abatement of pollution in stone crusher industry '
issued by the board vide letter no SCMG(gen-3)/RPCB/307 Dated

.05/06/2018
3 That Enire water requirement for the industry shall be meet out through Violated
dustry shall not dig/install any bore well for

outsource only and in
abstraction of ground water wi
water authority

That the outlet of all primary stoné crushers and
secondary crushers should be installed inside a reasonably du

rigid housing fitted with self-closing doors or enclosed.
That all vibratory screens shall be totally enclosed in rigid and reasonably

dust tight housing. If continment ofdust within the screen house styructure
is not satisfactory, then a dust extraction and collection system should be

| provided. All grizzles shall be enclosed on top and from three sides and
" | sufficient water spra ers shall be installed at their feeding and outletareas.

thout prior permission from central ground

inlet & outlet of all Violated
st tight &

Violated
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shall maintain boundary wall/fencing around the ‘ Violated /

Fi{. 6 That the stone crusher
crusher permises

aggregates, all open stockpiles for aggregates of size in excess of Smm
active haul roads inside the works etc,

8 ‘The approach road to site of stone crusher and active haul roads inside the
: permises must be paved or hard surfaced,

Violated

Violated

B. “Guidelines For abatement and control of pollution in stone crushing indurtries Dated
© 05-06-2018 '

[~ Term Compliance
Status
1- General

No.
- 1) | New stone crusher may be established on a piece of land or khatedariland | Violated
. "duly converted, for th

Details of Guidelines

€ purpose of establishment of stone crushing unit",
under relevant provisions of Rajasthan Land Revenue (Conversion of

agricultural land for non-agricultural purposes in rural areas) Rules, 2007
and subsequent amendment rules,

competent authority of State G
crusher unit.

2016 or on piece of land allotted. by
overnment for establishment of stone

: 2- Standards '
The standards consist of two parts: Violated
i) Implementation of the following pollution control measures:
a) Dust containment cum suppression system for the equipment.
b) Construction of wind breaking walls,

c) Construction of the metalled roads within the premises. _

d) Regular cleaning and wetting of the ground with in the premises,
'| €) Growing of a green belt along the periphery.
"ii. Quantitative standards of SPM:

The suspended particulate matter measured between 3 meters and 10

meters from any process equipment of a stone crushing unit shall not

exceed 600 micrograms per cubic meter.

'Sus'pended partuculate
Matter (SPM)

3—Plaﬁtation and Other Issues

. :Fhé conve.rted piece of land shall be utilized for establishment of stone crusher in | Violated
such a manner that plantation up to norms of 33% of converted area 9f Iand'can be
carried outleaving sufficient spaces for utilities, office building and keeping peripheral
plantation to the extent possible. o .

* Similar practice shall be adopted for plantation in case of stone crushgr unit
" |- established or prpposed to be established on mining' leases, after de'marcation of
crusher area within lease. However ifarea/land is not su1t.able for planltatmn purposes,
the project proponent will be allowed to carryout plantation on an adjacerit area.

|
|
I
1
}

’ i . i Violated
" All eki}ing stone crusher units, not having plantation up to pr esgnbed r;{orn;sr,a::lhtzg
| .submit a time bound action plan (not more than one year) along with bank gu

0fRs-15000/-. 7

"




Fl‘he copies of consent to establish
consentapplication, shall be sent
- | Mines & Geology through registered post.

and other relevant documents, as submitted with
to concerned Revenue authority and Department of

‘s Ground water shall not be abstract

Authérity-

Violated

«The water storage facility must be
shall not be less than 3000 liters,

Violated

provided at the stone crusher site and jts capacity

T Sign Board showing the name, address and ca
should be displayed at the entrance of the site.

Violated

pacity of the stone crusher industry

“material procured from illegal so i
be of the project proponent.

Violated

Violated

.- €. Conveision Order Dated 07-01-2011

| S|

'-Terml DetailsofTerms&Conditionsin EC Comp]jance—‘
. No. R Status
PE ! /TEMAT A 8F So0 wed ¥ dadl T T BRI < Violated
| ST |
2. | oM (W BIR) | Hal o ST & aeaT B T R | Vielaied
' A @ =R & B s gRfRe fear sm )
3 m@wwwﬁwwwm%mgwm Violated
Ty s & Byt W RuRa g T8 7| -
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Annexure-A/2

Item No. 6
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No. 132/2023(CZ)
Bhagirath Meena Applicant(s)
Vs
State of Rajasthan & Ors. Respondent(s)

Date of Hearing: 10.10.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s): None.

For Respondent(s): Mr. Nishant Kesharwani, Adv.
(for Mr. Shoeb Hasan Khan, Adv.)

ORDER

. The District Collector, Alwar, Respondent no. 3 has issued a general order
on 19.01.2022 to the effect that keeping in view the interest of the general
public it is ordered that in reference to rule 4(3) of the Rajasthan land
Revenue (Conversion of Land of Agriculture to Non-Agriculture purpose in
Rural Areas) Rules, 2007 those stone crusher units, which are running
within 1500 meters of the outer boundary of residential area be immediately
stopped and closed. In compliance of this order of the district collector,
Alwar, the Tehsildar, Rajgarh wrote a letter to the Patwari of the area on
11.04.2022 and in compliance of this letter the Patwari of Nathalwada
(Rajgarh) submitted a report to the Tehsildar, Rajgarh dated 28.04.2022
pointing out that one stone crusher unit in the name of M/s Laxmi Stone
Crusher is being run illegally in village Joneta. The Patwari reported that
the stone crusher unit is on the main road and located near the school and

abadi within 550/600 meters of the main locality of the village. On

28



30

08.04.2022 the applicant and villagers of village Joneta submitted a
representation to the District Collector, Alwar pointing out their grievances.

. The matter was further inquired by Sub-Divisional Magistrate, Rajgarh who
also reported that the stone crusher was being run in the area more than
allotted and that there is no compliance of the environmental rules and the
orders of the District Magistrate.

. Inspite of these reports no action has been taken by the District authorities,
thus, this petition.

. A substantial issue of environment has been raised.

. Issue notice to the respondents, returnable within four weeks. Respondents
are directed to submit their reply within six weeks through E-filing portal,
preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF.

. Applicant is directed to take necessary steps for service to the respondents
by both ways and also on available email.

. We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

i.  One representative of the District Collector, Alwar, Rajasthan.
ii.  One representative from the Dy. Conservator of Forest, Forest
Department, Rajasthan.
iii. One representative from State Pollution Control Board,

Rajasthan.

The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

Applicant is directed to supply the copy of the application and relevant
documents to the Committee and Respondent(s) within a week and after

compliance of service, the applicant has to submit an affidavit that the notice
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and copy of the application have been served upon the Committee and
respondent(s).
The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 06tk December, 2023.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

10th October, 2023
0O.A. No. 132/2023 (CZ)
PN
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32 Annexure-A/3

Factual Report in the matter of Bhagirath Meena V/s State of Rajasthan
&Ors. Original Application No. 132/2023 (CZ)Hon’ble NGT, Central Zone
Bench, Bhopal

Background

In the case filed by Sh. Bhagirath Meena Vs State of Rajasthan & Ors.
before the Hon’ble National Green Tribunal, Central Zone, Bhopal the applicant
has alleged thatthe stone crusher M/s Laxmi Stone Crusher is located at the main
road of village and is at the distance of 550-600 meters from the village abadi and
school which is in contravention of the Land Conversion Rules and precautionary
principles have not been taken into consideration before issuing the conversion
order by the competent authority. Applicant further raises the issue of non-
compliances of environmental rules as the consequence of operations of the
aforementioned stone crusher.

Order
Hon’ble NGT, Principal Bench in its order dated 10/10/2023 has directed:

“...7. We deem it just and proper to call a report on the matter in issue in
present Original Application, from a Joint Committee consisting of:-
I.  One representative of the District Collector, Alwar, Rajasthan.
ii.  One representative from the Dy. Conservator of Forest, Forest
Department, Rajasthan.
iii. One representative from State Pollution Control Board,
Rajasthan.
8. The committee is directed to visit the place and submit the factual and
action taken report within six weeks....”

Accordingly, District Collector Alwar, vide letter dated 23/10/2023 has
nominated Sub-Divisional Magistrate,Rajgarhas representative on his behalf. Copy
of letter has been enclosed asAnnexure-1.

And whereas, Regional Forest Officer, Alwar was nominated on the behalf
of Dy. Conservator of Forest, Alwarvide letter dated 17/10/2023. Copy of letter has
been enclosed as Anneuxre-2.

And whereas, Assistant Environment Engineer, RSPCB, Alwar was deputed
as the representative from State Pollution Control Board vide letter dated
13/10/2023. Copy of letter has been enclosed as Anneuxre-3.

Thereafter, SDM, Rajgarh, vide letter dated 09/11/2023 and subsequently
vide letter dated 16/11/2023, decided that the joint visit will be conducted on
18/11/2023. Copies of letters have been enclosed combinedly as Anneuxre-4.

Page 10of4
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Joint Committee Visit

In accordance with the aforementioned order and letters, following officials visited
the site on 18/11/2023:

Smt. Jugita Meena, Tehsildar, Rajgarh, Alwar (Representative of
District Collector, Alwar).

Sh. Ajay Prajapat, Regional Forest Officer, DCF Office, Alwar.

Sh. Ravi Tiwari, Assistant Environment Engineer, Regional Office,
RSPCB, Alwar.

Observations

During field visit and on perusal of records, following observations were made:-

Vi.

Vili.

viil.

Page 2 of 4

The unit is a stone crusher in the name of M/s Laxmi Stone Crusher
located at Khasra No. 543, Village-Joneta, Tehsil-Ramgarh, District-
Alwar.

All the machineries including conveyors, as mentioned above, were
found covered from tin shed and also water sprinklers were provided
at the suitable points e.g. inlet and outlet of primary crusher,
secondary crusher and vibratory screen.

Arrangements have been made by the unit for reducing the dropping
height of the material from the conveyors carrying material of size
less than 05 mm and also wind breaking wall have been provided
between the conveyors to act as wind barriers in order to control
fugitive emissions.

Unit has provided aboutl2 fully grown plants and about 30 medium
grown plants around the periphery of the premises, which is
inadequate in accordance with the plantation norms of 33% of the
total plot area. However, unit has planted approx. 15-20 new saplings
at the entrance of the crusher premises.

The water requirement in the unit is being met through one bore-well.
Unit has obtained certificate of exemption for ground water
withdrawal from Central Ground Water Authority (CGWA) for 08
KLD, which is valid from 23/04/2021.

Unit has constructed a boundary wall, of height approx. 5-6 feet,
around the crusher premises.

Unit was found non-operative during the site visit as the Consent to
Operate had been revoked and direction for closure of the industry
was issued by RSPCB vide letter dated 31/10/2023 based on the non-
compliances observed during earlier inspection dated 25/10/2023.

In compliance of the aforesaid direction issued by RSPCB, electricity
connection of the unit was disconnected by the JVVNL on dated
09/11/2023.
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During site visit, Regional Forest Officer measured the distance of the
crusher premises from the nearest forest block (i.e. Bhigota, Range-
Rajgarh, Alwar) and the distance from the forest block was found to
be about 259 meters. Report enclosed as Annexure-5.

As per Tehsildar, Rajgarh letter no. 2080 dated 09/11/2022, point no.
01, stone crusher is located at a distance of 550-600 meters from the
residential area of Joneta village. Copy of Tehsildar letterdated
09/11/2022 is enclosed as Annexure-6.

As per the conversion order dated 07/07/2011, issued by Sub
Divisional Officer, converted area is 1925.68 sqm and whereas, the
stone crusher is installed and is being operated in area measuring
approx. 3-4 Bigha which is exceeding the converted area and
therefore is in violation of Rajasthan Land-Revenue (Conversion of
agricultural land for non-agricultural purpose in rural area) Rules,
2016.

A notice with the direction to not operate the crusher was pasted at
the crusher by Tehsildar during site visit and the proponent was
directed to not operate the crusher till further orders.

Unit has made efforts for providing air pollution control measures and
plantation in and around the crusher premises.

Photographs, with GPS co-ordinates, taken during site visit are
enclosed as Annexure-7.

Action Taken

Page 3 of 4

Regional Office, RSPCB, Alwar vide its letter dated 31/10/2023
revoked consent to operate and issued direction for closure of the
industry for the non-compliances observed during inspection dated
25/10/2023. Copy of the letter dated 31/10/2023 enclosed as
Annexure-8.

SDM, Rajgarh vide its letters dated 31/10/2022and23/12/2022 issued
notice to the unit for non-compliances of the conditions imposed in
the conversion order. Thereafter, again on date 18/11/2023 issued
notice to the proponent with the direction to not operate the crusher
till further orders. Copy of the notices dated 31/10/2022, 23/12/2022
and 18/11/2023 enclosed combinedly as Annexure-9.

For the violation of stone crusher being operated in the area
exceeding the conversion area, Sub Divisional Magistrate, Rajgarh
issued notice under section 177 of Rajasthan Tenancy Act, 1955 to
the unit vide letter dated 07/08/2023 and the matter is under trial in
the court of SDM, Rajgrah. Copy of details of the matter with notice
dated 07/08/2023 is enclosed as Annexure-10.

JVVNL disconnected the electricity of the unit on dated 09/11/2023
in compliance of the RSPCB direction dated 31/10/2023. Copy of
electricity disconnection letter 09/11/2023 enclosed as Annexure-11.
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Vi.
Vil.

viii.

Xi.

( Tellsiiém&-ﬁajgarh

District-Alwar)

Page 4 of 4
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Copy of Letter dated 23/10/2023, issued by District Collector Alwar
(Annexure-1),

Copy of Regional Forest Officer,Alwar nomination letter dated
17/10/2023 (Anneuxre-2),

Copy of Assistant Environment Engineer, RSPCB, Alwar nomination
letter dated 13/10/2023 (Anneuxre-3),

Copies of SDM, Rajgarh letters dated 09/11/2023 and 16/11/2023
(Annexure-4),

Distance measurement report from nearest forest block (Annexure-5),
Copy of Tehsildar letter dated 09/11/2022 regarding distance of stone
crusher from (Annexure-6),

Photographs, with GPS co-ordinates, taken during site visit
(Annexure-7),

Copy of RSPCB letter dated 31/10/2023 (Annexure-8),

Copies of the notices issued by SDM, Rajgarh vide letters dated
31/10/2022, 23/12/2022 and 18/11/2023 (Annexure-9),

Copy of details of the court matter in SDM, Rajgarh court, with the
notice dated 07/08/2023 (Annexure-10),

Electricity disconnection letter dated 09/11/2023 by JVVNL

(Annexure-11).
: " o 5
[‘W'" W

(;&ss’iémnt Environment
Engineer, RSPCB, Alwar)

(Region‘al Forest Officer,
DCF Office, Alwar)
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| Rajasthan State Pollulion Control Board
D-Block, Ambedker Nagar,
Alwar-301001

SUBJECT- H_bn"-ﬁle‘-NGT , Central Zone Bench, Bhopal order dated 10/10/2023 in the metter of
Bhagirath Meena v/s State of Rajasthan Ors Original Application No. 132/2023 (CZ).

REFERENCE-RPCB/RO/Alwar/G-369/2863-2866 Date 13/10/2023
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. Regional Office
—Baasthan RAJASTHAN STATE POLLUTION CONTROL BOARD
e D-Block, Ambedkar Nagar, Alwar-301001
“v E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in
No. RPCB/RO/Alwar/ G- 362/ 9 g¢2-2 866 Date:- |3 | 1612223
District Collector, NGT Matter
Alwar. Most Urgent

Subject: Hon’ble NGT, Central Zone Bench, Bhopal order dated 10/10/2023 in the
matter of Bhagirath Meena V/s State of Rajasthan & Ors. Original Application
No. 132/2023 (CZ).

Reference: 1.Hon’ble NGT order dated 10/10/2023.
Sir,

This is in reference to Hon’ble NGT, Principal Bench, New Delhi order dated
10/10/2023 in the matter of Bhagirath Meena V/s State of Rajasthan & Ors. Original
Application No. 132/2023 (CZ). The Hon’ble NGT vide referred order has made the State
Board as the Nodal Agency and has constituted a joint Committee consisting of:

1. One representative of District Collector, Alwar,
2. One representative from Dy. Conservator of Forest, Forest Department and
3. One representative from Rajasthan State Pollution Control Board.

Further, as per the said order the committee need to visit the site and submit the
factual report and action taken report within six weeks.

Therefore, it is requested vide this letter to nominate one representative of District
Collector, Alwar urgently so that necessary action may be taken in order to comply with the
Hon’ble NGT directions. The copy of said order is enclosed for information and necessary
action. It is also pertinent to mention here that the next date of hearing is scheduled on
06/12/2023.

Yours faithfully,
Encl: As above.
(Deependra Jharwal)
SEE and Regional Offiger
& ¥
Copy to: - =

1. Member Secretary, RSPCB, Jaipur for information.

2. Deputy Conservator of Forest, Forest Department, Alwar, Rajasthan for information
and with the request to nominate one representative from Deputy Conservator of
Forest, Forest Department, Alwar, Rajasthan urgently so that necessary action may be
taken in order to comply with the Hon’ble NGT directions.

3. Sh. Ravi Tiwari, AEE, RSPCB, Alwar, Mob. No. 9718537173, hereby deputed as
representative from RSPCB, to co-ordinate with the other team members and

Advocate nominated by Head Office, RSPCB.
SEE ang éegio% Officer

.

&7 r’
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Annexure-7

Altltude 9
Speed:0.6km/h 2=
Fig 01: Officials visited the stone crusher site.
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Fig 02: Covered primary crusher (01 No. ) and secondary crushers (02 Nos.).
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Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
D-Block, Ambedkar Nagar, Alwar-301001
E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in

F. No.RPCB/RO/Abwar/183/ 32\ - 221} Date: 3 if 10 (2023

Registered Post

M/s Laxmi Stone Crusher (Unit ID — 26421)
Khasra no. 542, 543, 544 & 546, Village- Joneta,
Tehsil- Rajgarh, District- Alwar,

Rajasthan — 301 408.

Sub: -Revocation of Consent to Operate issued under section 21(4) of Air (Prevention and
Control of Pollution) Act, 1981 and Directions under section 31(A) of the Air
(Prevention & Control of Pollution) Act, 1981, in respect of your industry.

Ref: - 1. Consent to Operate issued to the unit vide letter dated 31/01/2020.

2. Inspection of your unit conducted on dated 03/07/2023 & 25/10/2023.
3. Show cause notice for intended revocation and intended direction for closure issued
to the unit vide letter no. RPCB/ RO Alwar/2023-24/672/1555 dated 14/07/2023.

1. This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as the Board') to initiate proceeding under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and Air (Prevention and
Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various
provisions of the Acts here-in-after shown.

2. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 came in to force in whole of the
State of Rajasthan w.e.f. 16/05/1981.

3. And whereas, the Water (Prevention & Control of Pollution) Act, 1974 came into force in the
wholé of the State of Rajasthan with effect from 23/03/1974.

4. And whereas, Air Act were enacted to provide for the prevention, control& abatement of air
pollution and the Water Act to provide for the prevention and control of water pollution and for
the maintaining and restoring the wholesomeness of water.

5. And whereas, keeping this in view, the Board has been conferred power to take such steps as are
necessary for the prevention, control & abatement of air and water pollution.

6. And whereas M/s Laxmi Stone Crusher (Unit ID — 26421), (herein after referred to as the
“Industry™) is engaged in operating a plant/industry at Khasra no. 542, 543, 544 & 546, Village-
Joneta, Tehsil- Rajgarh, District- Alwar and during operation industry discharges polluted air.

7. And whereas Consent to Operate under Air Act, 1981 was granted vide letter dated 31/01/2020
under reference which is valid up to 31/03/2025 with the specific conditions as imposed therein.

8. And whereas the industry was inspected by the officials of the Board on 03/07/2023 and during
the course of inspections non-compliances observed in the industry.

9. And whereas, a show cause notice for intended revocation of Consent to Operate and intended
directions for closure of the industry under Section 31(A) of the Air (Prevention and Control of
Pollution) Act, 1981 was issued vide State Board letter dated 14/07/2023 for the non
compliances observed during the inspection.

10. And whereas, unit has failed to submit any time-bound satisfactory reply to the State Board.

Page 1 of 2
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Regional Office

RAJASTHAN STATE POLLUTION CONTROL BOARD
D-Block, Ambedkar Nagar, Alwar-301001

E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in

11. And whereas, unit was again inspected on 25/10/2023 and it was found that unit has failed to
provide adequate air pollution control measures as per RSPCB guidelines for abatement and
control of pollution in Stone Crusher Industry dated 05/06/2018 and as per Environment
Protection Act, 1986.

12. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 33A of Water Act & under Section 31A of Air Act, 1981 and in
performance of its functions under the said Acts, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply with such
directions which includes the power to direct:-

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, the State Board hereby revokes the Consent to Operate granted vide letter. ddled
31/01/2020 under the provisions of Section 21/22 of the Air Act, 1981. <

Further, the State Board, in exercise of the powers conferred upon it, under the provision of | f
under the provisions of section 31 A of the Air Act in performance of functions under the Act, =
hereby directs you to, forthwith, close down your industrial plant, and further puts you to notice that
failure in making compliance of these directions issued by the State Board is a criminal offence,
punishable with imprisonment for a term which shall not be less than one year and six month but

which may extend to six years and with a fine.

\

Youyrs sincerely,

(Deependra Jharwal)
SEE & Regional Officer
L —
Copy to following for information and necessary action.
1. The Member Secretary, RSPCB, Jaipur.
The District Collector, Alwar.
The Executive/Assistant Engineer (O&M) Rajgarh, Tehsil-Ramgarh, District-Alwar and

submit immediate compliance report to State Board.
Sl;% & Regional Officer

w1

o

GIC (Mines & SCMG), RSPCB, Jaipur
5. Master File of Directions
a,.,‘-'—'
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: Tg;m Details of Terms & Conditions in CTO Compliance
” ; E_ . Stat
1 . That minium 33% of the area for the stone crusher industry should be Violaltlesd

t least two rows of tall trees ofsuitable species

covered by plantation and a
d along the boundary /fencing of the premises

AR should be planted within an
) e gi” 4L to develop a green belt.

2 That the industry shall install pollution control measures as.per details | Violated
giben in Guidelines for abatement of pollution in stone crusher industry '
issued by the board vide letter no SCMG(gen-3)/RPCB/307 Dated

.05/06/2018
3 That Enire water requirement for the industry shall be meet out through | Violated
dustry shall not dig/install any bore well for

outsource only and in
abstraction of ground water wi
water authority

That the outlet of all primary stoné crushers and
secondary crushers should be installed inside a reasonably du

rigid housing fitted with self-closing doors or enclosed.
That all vibratory screens shall be totally enclosed in rigid and reasonably

dust tight housing. If continment ofdust within the screen house styructure
is not satisfactory, then a dust extraction and collection system should be

| provided. All grizzles shall be enclosed on top and from three sides and
" | sufficient water spra ers shall be installed at their feeding and outletareas.

thout prior permission from central ground

inlet & outlet of all Violated
st tight &

Violated
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shall maintain boundary wall/fencing around the ‘ Violated /

Fi{. 6 That the stone crusher
crusher permises

aggregates, all open stockpiles for aggregates of size in excess of Smm
active haul roads inside the works etc,

8 ‘The approach road to site of stone crusher and active haul roads inside the
: permises must be paved or hard surfaced,

Violated

Violated

B. “Guidelines For abatement and control of pollution in stone crushing indurtries Dated
© 05-06-2018 '

[~ Term Compliance
Status
1- General

No.
- 1) | New stone crusher may be established on a piece of land or khatedariland | Violated
. "duly converted, for th

Details of Guidelines

€ purpose of establishment of stone crushing unit",
under relevant provisions of Rajasthan Land Revenue (Conversion of

agricultural land for non-agricultural purposes in rural areas) Rules, 2007
and subsequent amendment rules,

competent authority of State G
crusher unit.

2016 or on piece of land allotted. by
overnment for establishment of stone

: 2- Standards '
The standards consist of two parts: Violated
i) Implementation of the following pollution control measures:
a) Dust containment cum suppression system for the equipment.
b) Construction of wind breaking walls,

c) Construction of the metalled roads within the premises. _

d) Regular cleaning and wetting of the ground with in the premises,
'| €) Growing of a green belt along the periphery.
"ii. Quantitative standards of SPM:

The suspended particulate matter measured between 3 meters and 10

meters from any process equipment of a stone crushing unit shall not

exceed 600 micrograms per cubic meter.

'Sus'pended partuculate
Matter (SPM)

3—Plaﬁtation and Other Issues

. :Fhé conve.rted piece of land shall be utilized for establishment of stone crusher in | Violated
such a manner that plantation up to norms of 33% of converted area 9f Iand'can be
carried outleaving sufficient spaces for utilities, office building and keeping peripheral
plantation to the extent possible. o .

* Similar practice shall be adopted for plantation in case of stone crushgr unit
" |- established or prpposed to be established on mining' leases, after de'marcation of
crusher area within lease. However ifarea/land is not su1t.able for planltatmn purposes,
the project proponent will be allowed to carryout plantation on an adjacerit area.

|
|
I
1
}

’ i . i Violated
" All eki}ing stone crusher units, not having plantation up to pr esgnbed r;{orn;sr,a::lhtzg
| .submit a time bound action plan (not more than one year) along with bank gu

0fRs-15000/-. 7

"




Fl‘he copies of consent to establish
consentapplication, shall be sent
- | Mines & Geology through registered post.

and other relevant documents, as submitted with
to concerned Revenue authority and Department of

‘s Ground water shall not be abstract

Authérity-

Violated

«The water storage facility must be
shall not be less than 3000 liters,

Violated

provided at the stone crusher site and jts capacity

T Sign Board showing the name, address and ca
should be displayed at the entrance of the site.

Violated

pacity of the stone crusher industry

“material procured from illegal so i
be of the project proponent.

Violated

Violated

.- €. Conveision Order Dated 07-01-2011

| S|

'-Terml DetailsofTerms&Conditionsin EC Comp]jance—‘
. No. R Status
PE ! /TEMAT A 8F So0 wed ¥ dadl T T BRI < Violated
| ST |
2. | oM (W BIR) | Hal o ST & aeaT B T R | Vielaied
' A @ =R & B s gRfRe fear sm )
3 m@wwwﬁwwwm%mgwm Violated
Ty s & Byt W RuRa g T8 7| -
4 .mﬁaﬂﬁrﬁﬁﬁﬁwn/sazﬁﬁr.ﬁgﬁmﬁ(ﬁﬁaﬁs‘ﬁﬁ) Violated
g ﬁﬂeaiﬁa%mﬁﬁgama%mwmam e ___
5. WM HIR S & [ @ P ER WIOTgRT @F Xerd ®ear | Violate
'5 ATl 9T<d BT BT | 37 fhit & o1 e A1al SuadT & 8 for
6 Wﬁﬁml miﬁwaﬁﬂﬁiﬁriﬁﬁaﬁqmﬁﬁwmm| Violated
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10 | oot & v @ forg Ryl RISH BT ST Tl ST |
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yrff gRT Sfer (yguer fawer vd e sifdfve 1974 a1 (@EEer|  Violated
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T . 49 LK :
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X Sfem o Iu Violated
13 %gﬁwﬁnﬁw&nmﬁﬁa@mﬁmmﬁﬁw*m
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Annexure-A/4

Item No. 04
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No. 132/2023(CZ)
Bhagirath Meena Applicant(s)
Vs.
State of Rajasthan & Ors. Respondent(s)

Date of Hearing: 06.12.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s): Mr. Gaurav Sharma, Adv.

For Respondent(s): Mr. Om Shankar Shrivastava, Adv.
Mr. Nishant Kesharwani, Adv.
(for Mr. Shoeb Hasan Khan, Adv.)
Mr. Rohit Sharma, Adv.

ORDER

. The District Collector, Alwar, Respondent no. 3 has issued a general order
on 19.01.2022 to the effect that keeping in view the interest of the general
public it is ordered that in reference to rule 4(3) of the Rajasthan land
Revenue (Conversion of Land of Agriculture to Non-Agriculture purpose in
Rural Areas) Rules, 2007 those stone crusher units, which are running
within 1500 meters of the outer boundary of residential area be
immediately stopped and closed. In compliance of this order of the district
collector, Alwar, the Tehsildar, Rajgarh wrote a letter to the Patwari of the
area on 11.04.2022 and in compliance of this letter the Patwari of
Nathalwada (Rajgarh) submitted a report to the Tehsildar, Rajgarh dated
28.04.2022 pointing out that one stone crusher unit in the name of M/s
Laxmi Stone Crusher is being run illegally in village Joneta. The Patwari
reported that the stone crusher unit is on the main road and located near
the school and abadi within 550/600 meters of the main locality of the

village. On 08.04.2022 the applicant and villagers of village Joneta
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submitted a representation to the District Collector, Alwar pointing out
their grievances.

2. The matter was taken up by this Tribunal on 10.10.2023 and a committee
consisting of one representative from District Collector, Alwar, Rajasthan,
one representative from the Dy. Conservator of Forest, Forest Department,
Rajasthan and one representative from State Pollution Control Board,
Rajasthan was constituted with the direction to submit the factual and
action taken report.

3. In compliance thereof, the member of the committee visited the site and

submitted the report as follows :-

“Joint Committee Visit

In accordance with the aforementioned order and letters, following

officials visited the site on 18/11/2023:

i. Smt. Jugita Meena, Tehsildar, Rajgarh, Alwar
(Representative of District Collector, Alwar).
ii. Sh. Ajay Prajapat, Regional Forest Officer, DCF Office, Alwar.
iii. Sh. Ravi Tiwari, Assistant Environment Engineer, Regional

Office, RSPCB, Alwar.

Observations

During field visit and on perusal of records, following observations were
made:-

L The unit is a stone crusher in the name of M/s Laxmi Stone
Crusher located at Khasra No. 543, Village-Joneta, Tehsil-
Ramgarh, District- Alwar.

iL. All the machineries including conveyors, as mentioned
above, were found covered from tin shed and also water
sprinklers were provided at the suitable points e.g. inlet
and outlet of primary crusher, secondary crusher and
vibratory screen.

ii. Arrangements have been made by the unit for reducing the
dropping height of the material from the conveyors
carrying material of size less than 05 mm and also wind
breaking wall have been provided between the conveyors

to act as wind barriers in order to control fugitive
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emissions.

Unit has provided about 12 fully grown plants and about
30 medium grown plants around the periphery of the
premises, which is inadequate in accordance with the
plantation norms of 33% of the total plot area. However,
unit has planted approx. 15-20 new saplings at the
entrance of the crusher premises.

The water requirement in the unit is being met through one
bore-well. Unit has obtained certificate of exemption for
ground water withdrawal from Central Ground Water
Authority (CGWA) for 08 KLD, which is valid from
23/04/2021.

Unit has constructed a boundary wall, of height approx. 5-
6 feet, around the crusher premises.

Unit was found non-operative during the site visit as the
Consent to Operate had been revoked and direction for
closure of the industry was issued by RSPCB vide letter
dated 31/10/2023 based on the non- compliances
observed during earlier inspection dated 25/10/2023.

In compliance of the aforesaid direction issued by RSPCB,
electricity connection of the unit was disconnected by the

JVVNL on dated 09/11/2023.

During site visit, Regional Forest Officer measured the
distance of the crusher premises from the nearest forest
block (i.e. Bhigota, Range- Rajgarh, Alwar) and the
distance from the forest block was found to be about 259
meters.

As per Tehsildar, Rajgarh letter no. 2080 dated
09/11/2022, point no. 01, stone crusher is located at a
distance of 550-600 meters from the residential area of
Joneta village. Copy of Tehsildar letter dated 09/11/2022
As per the conversion order dated 07/07/2011, issued by
Sub Divisional Officer, converted area is 1925.68 sgm and
whereas, the stone crusher is installed and is being
operated in area measuring approx. 3-4 Bigha which is
exceeding the converted area and therefore is in violation
of Rajasthan Land-Revenue (Conversion of agricultural
land for non-agricultural purpose in rural area) Rules,

2016.
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IVv. A notice with the direction to not operate the crusher was
pasted at the crusher by Tehsildar during site visit and
the proponent was directed to not operate the crusher till
further orders.

V. Unit has made efforts for providing air pollution control
measures and plantation in and around the crusher
premises.

Vi. Photographs, with GPS co-ordinates, taken during site

visit.

Action Taken

i. Regional Office, RSPCB, Alwar vide its letter dated
31/10/2023 revoked consent to operate and issued
direction for closure of the industry for the non-
compliances observed  during inspection  dated
25/10/2023. Copy of the letter dated 31/10/2023.

ii. SDM, Rajgarh vide its letters dated
31/10/2022and23/ 12/2022 issued notice to the unit for
non-compliances of the conditions imposed in the
conversion order. Thereafter, again on date 18/11/2023
issued notice to the proponent with the direction to not
operate the crusher till further orders. Copy of the notices
dated 31/10/2022, 23/12/2022 and 18/11/2023.

iii.  For the violation of stone crusher being operated in the
area exceeding the conversion area, Sub Divisional
Magistrate, Rajgarh issued notice under section 177 of
Rajasthan Tenancy Act, 1955 to the unit vide letter dated
07/08/2023 and the matter is under trial in the court of
SDM, Rajgrah. Copy of details of the matter with notice
dated 07/08/2023.

iv. JVVNL disconnected the electricity of the unit on dated
09/11/2023 in compliance of the RSPCB direction dated
31/10/2023. Copy of electricity disconnection letter
09/11/2023.”

4. The Perusal of report reveals that the closure order has been issued by the
Rajasthan State Pollution Control Board and the Electricity Department

has disconnected the electric meter and connection. The industry/unit is
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not in operation at present and necessary actions have already been taken

by the Department concerned.

. In view of the above facts, no further action is required to be taken by this
Tribunal. With these observations the Original Application No. 132/2023

stands disposed of.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

06th December, 2023
0O.A. No. 132/2023 (CZ)
PN
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An nexure -A/ 5 Reﬁ&al Office Alwar 67

Rajasthan State Pollution Control Board

ﬂ D-Block, Ambedkar Nagar, Alwar-301001
O Phone: 0144-2372996
N
Registered
FileNo : F(Tech)/Alwar(Rajgarh)/6284(1)/2023-2024/721-722
OrderNo: 2024-2025/Alwar/13060 Date:  Jul 23 2024 7:00PM

Unit Id : 26421

M/s Laxmi Stone Crusher

Village Joneta, Tehsil:Rajgarh
District:Alwar
Sub: Consent to Operate under Section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.
Ref:  Your application for Consent to Operate dated 29/01/2024 and subsequent correspondence.

Sir,
Consent to Operate under the provisions of Section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Laxmi Stone Crusher plant

situated at Village Joneta Khasra No Village Joneta Tehsil:Rajgarh District:Alwar ,
Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 29/01/2024 to 31/12/2033 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit

STONE GRIT & DUST Product 150.00 TPD

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

Page 1 of 6

Signature Not Verified

Digitally sign‘
Jharwal |
Date: 2024.07.29:25:25 IST
Reason: SeIfAtt.st bd

Location:

y Defpendra




Reﬁglal Office Alwar 68
Rajasthan State Pollution Control Board

ﬂ D-Block, Ambedkar Nagar, Alwar-301001
O Phone: 0144-2372996
N
Registered
FileNo : F(Tech)/Alwar(Rajgarh)/6284(1)/2023-2024/721-722

OrderNo: 2024-2025/Alwar/13060 Date:  Jul 23 2024 7:00PM

Unit Id : 26421

4 That the industry shall maintain the following pollution control measures & fugitive emmission

standards
Sources of fugitive Pollution Control Prescribed
Emissions Measures
Parameter Standard
Stone Crusher

1. CONSTRUCTION OF SPM 600 pg/m3 to be
METALLED OR HARD measured at a
SURFACED ROADS WITHIN distance of 3 to
THE PREMISES 10 meters from
2. Construction of wind any process of a
breaking walls stone crushing
3. Dust containment cum mech
suppression system for the
equipment

4. Growing of a green belt
along with Periphery

5. Regular cleaning and
wetting of the ground within
the premises

5 That this consent is being issued in accordance with the documents/information
submitted by the proponent with the consent application, State Board's office order
dated 28/08/2023 and RSPCB, Jaipur letter dated 29/12/2023.

6 That the grant of this Consent to Operate is issued from the environmental angle
onlyy, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The
sole and complete responsibility to comply with the conditions laid down in all
other laws for the time-being in force, rests with the industry/ unit/ project
proponent.

7 That the project proponent shall be liable to remit outstanding consent fee; if any,
on account of lapsed consent period/consent to establish/default
period/additional consent fee as and when asked for

8 That the unit shall apply for the renewal of consent to operate, 02 months prior to
the expiry of this consent letter, failing to which, additional fee/penalty, in
accordance with the prevalent fee notification, has to be paid by the unit.

Page 2 of 6

Signature Not Verified

Digitally sign‘
Jharwal |
Date: 2024.07.29:25:25 IST
Reason: SeIfAtt.st bd

Location:

y Defpendra




Rezolal Office Alwar 69
Rajasthan State Pollution Control Board

ﬂ D-Block, Ambedkar Nagar, Alwar-301001
O Phone: 0144-2372996
N
Registered
FileNo : F(Tech)/Alwar(Rajgarh)/6284(1)/2023-2024/721-722
OrderNo: 2024-2025/Alwar/13060 Date:  Jul 23 2024 7:00PM

Unit Id : 26421

9 That the unit shall always comply with the guidelines for Abatement of pollution in
stone crusher industry issued by the Board vide letter no. SCMG (Gen-3)/RPCB/307
dated 05/06/2018 & CPCB guidelines July 2023, failing to which, this consent will
be revoked and appropriate action shall be initiated against the industry without
any further correspondence in this regard.

10 That this consent to operate is being issued for capital investment in land, building,
plant & machinery as Rs- 49.97 Lakhs. In case of any increase in capacity or
addition/ modification/ alteration/ or change in product mix or process or raw
material or fuel, the project proponent is required to obtain fresh consent to
establish from the Board.

11 That this consent is subject to compliance of order or direction from Hon’ble
Supreme Court/High Court/National Green Tribunal (NGT) or any other Court of
the competent jurisdiction.

12 That the Industry shall develop plantation as per specified norms in at least 33% of
the plot to maintain ambient air quality around the Industry.

13 That the industry shall not use/manufacture any type ozone depleting substance
within the factory premises.

14 A Sign Board showing the name, address and capacity of the industry as well as
validity of the consents should be displayed at the entrance of the site.

15 That this Consent to Operate is being issued for operating of stone crusher plant
having crushing capacity of 150TPD at the premises situated at Khasra no. 543,
at/near Village :- Joneta, Tehsil:- Rajgarh, District - Alwar.

16 That proponent shall employ the best available technology and physical
infrastructure capable of controlling the air pollution during crushing operation.

17 That the adequate pollution control measure shall be provide at primary &
secondary crushing units, vibratory screens, grizzlies, belt conveyors, storage pile &
bins, transfer points and during transportation so as to ensure the compliance of
the standards prescribed under Environment (Protection) Rules’1986.

18 That the raw material should be obtained from legal sources only and get it verified
by concerned competent department. In case at any stage raw material procured
from illegal source is found to be used, the sole responsibility will be of the project
proponent.

19 That the water storage facility shall be provided at the stone crusher site and its
capacity shall not be less than 3000 liters.

20 That the water wused for spraying/sprinkling/ irrigation of vegetation planted as
green belt should preferably be treated waste water.

Page 3 of 6

Signature Not Verified

Digitally sign‘
Jharwal |
Date: 2024.07.29:25:25 IST
Reason: SeIfAtt.st bd

Location:

y Defpendra




Rezalal Office Alwar 70
Rajasthan State Pollution Control Board

ﬂ D-Block, Ambedkar Nagar, Alwar-301001
O Phone: 0144-2372996
N
Registered
FileNo : F(Tech)/Alwar(Rajgarh)/6284(1)/2023-2024/721-722
OrderNo: 2024-2025/Alwar/13060 Date:  Jul 23 2024 7:00PM

Unit Id : 26421

21 That the control emissions of fugitive nature from premises of stone crusher unit,
water sprinkler system shall be installed at all strategic locations with plant and
machinery ie. into feed hopper, at inlet and outlet of primary and secondary
crusher, at outlet of vibrating screen with all material conveyors and drop point of
dust conveyers etc.

22 That the premises of the stone crushing industry shall be clearly demarcated by
fencing/wall.

23 That no discharge of the trade effluent shall be made within or outside the
premises the domestic effluent shall be dispose of into soak pit through septic tank.

24 That the raw material shall be procured from valid sources as informed to the
Board and daily record of the raw material procured and production shall be
maintained by the industry.

25 That the grant of consent shall not absolve the project proponent from making
compliance of other statutory obligations prescribed under any other law or
directions of courts or any other instrument for the time being in force.

26 That the stone crusher shall not be operated before submission of photographic
evidence, within 15days from the date of issuance of this consent, regarding
covered machineries and increased stack height of D.G. set up to at least 4.5 meters
from ground level, failing to which, this consent may be revoked by the State Board
without any further correspondence/notice in this regard.

27 That this consent is being issued in accordance with the documents/information
submitted by the proponent with the consent application, State Board's office order
dated 28/08/2023 and RSPCB, Jaipur letter dated 29/12/2023.

28 That if the project cost exceeds Rs.49.94/- Lacs, the wunit shall take/obtain
modification in consent to operate after paying fee as applicable.

29 That this consent will not be used as an evidence for ascertaining the land title and
its use.

30 That the grant of consent shall not absolve the project proponent from making
compliance of other statutory obligations prescribed under any other law or
directions of courts or any other instrument for the time being in force.

31 That the wunit shall apply for the renewal of consent to operate, 02 months prior to
the expiry of this consent, failing to which, additional fee/penalty, in accordance
with the prevalent fee notification, has to be paid by the unit.

32 That this consent will not be used as an evidence for ascertaining the land title and
its use.

33 That the stone crusher shall comply with Hon'ble National Green Tribunal, Central
Zone Bench, Bhopal order dated 06/12/2023in 0.A. No. 132/2023(CZ), Bhagirath
Meena Vs State of Rajasthan & Ors.
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Rezalal Office Alwar 4

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001
— e Phone: 0144-2372996

Registered

FileNo : F(Tech)/Alwar(Rajgarh)/6284(1)/2023-2024/721-722
OrderNo: 2024-2025/Alwar/13060 Date:  Jul 23 2024 7:00PM

Unit Id : 26421

34 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 21(6) of the Air Act to review
anyone or all of the conditions imposed here in above and to make such variation as it

deems fit for the purpose of Air Act.

35 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

36 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Air Act or the Rules

made thereunder.

37 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

38 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

39 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

40 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

41 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

42 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
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Signature Not Verified

Digitally sign‘
Jharwal |
Date: 2024.07.29:25:25 IST
Reason: SeIfAtt.st bd

Location:

y Defpendra
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Rajasthan State Pollution Control Board

ﬂ D-Block, Ambedkar Nagar, Alwar-301001
O Phone: 0144-2372996
N
Registered
FileNo : F(Tech)/Alwar(Rajgarh)/6284(1)/2023-2024/721-722

OrderNo: 2024-2025/Alwar/13060 Date:  Jul 23 2024 7:00PM

Unit Id : 26421
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of
Consent to Operate and Project Proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Alwar ]

(A): Copy to:-
1 Master File.

Regional Officer[ Alwar ]
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Digitally sign‘
Jharwal |
Date: 2024.07.29:25:25 IST
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Regional Office
RAJASTHAN ‘TATE POLLUTION CONTROL BOARD A, 1{FE
D-Block Ambedkar Nagar, Alwar-301001 .»@ I
N

; . . : N Lifeszyie For
£ mail- ro.alwar@g nail.com, Website ﬂww.envlronment.ra]asthan.gov.m Y d Enwrrfancn:

RPCB/RO/ALW/OR-16/1 3-So - \+S Y : Date: Qk\\c):} }f\?@?“[

Revistered/E-mail

M/s Laxmi Stone Crusher,
Village- Joneta,
Tehsil: - Rajgarh, District: - Alwor

Subject: - Cessation .t directions for closure under the provisions of section 31A of Air
(Prevention & Control of Pollution) Act, 1981 issued to M/s Laxmi Stone Crusher,
Village- Joi cta, Tehsil: - Rajgarh, District: - Alwar.

Reference: - This office letter no. F.No. RPCB;’ROIAIwarf3213-3?.l? dated: 31.10.2023.
Sir,

With reference to above, s bsequent 10 the submission made by you and pollution control measures
installed on the stone crusher for control of air pollution this office has granted consent to operate under the
provision of Air (Prevention & Co atrol of Pollution) Act, 1981 vide order no. 2024-2025/Alwar/13060 dated
23.07.2024. Therefore, direction tor closure issued under section 31A of the Air (Prevention & Control of

Pollution) Act, 1981 vide ietter 31 10.2023 is hereby revoked.
(Deependra J Eauwal)

Resional Officer
egi )
. .
Copy to:-
|. District Collector, Alwar 'direction issued vide State Board's letter dated 31.10.2023 shall cease to

remain in force hereinafte ".
SDM, Rajgarh for infor \ation and with the advice to comply with Hon’ble NGT order dated

06.12.2023 in Bhagirath I feena Vs State of Rajasthan & Ors, O.A. No, 132/2023(CZ).

3. Executive Enginecr/Assis ant Enginecr (O&M), J aipur Vidhyut Vitran Nigam Ltd., Rajgarh, District:
Alwar with the advice to restore the electricity supply to the unit as "direction issued vide Board's
letter dated 31.10.2023 st ill cease to remain in force hereinafter".

4. Master File, RSPCB, Alw 1.

5'-.)

Regional Officer

7

I
Pledge of LiFE — Lifestyle for Environment
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AIE Y yguu fgEer Husd

—faasthan . RAJASTHAN STATE POLLUTION CONTROL BOARD
W 4, Institutional Area, Jhalana Doongri, Jaipur
AN/ 4 Phone: 5101871, 5101872 PBX 5159600, 5159699, Fax: 5159694-97, 5159691

NO SCMG&DS/RPCB/GEN-3(F)F — 35/ DATE: ) J— 672,

I. Group Incharge, HWM/ Planning/ BMW/ Hazardous Waste/ TCD/ CPM/ MUID
/Hotel, Oil & Gas and Power/ Plastic Waste/ SCMG&DS/ CD&Project/ TS/
PDF/ Adm./ Mines/ PSC/ MSW & PAAC/ Legal/ VIR/ CCC/ SPIO/ Lab/.
RSPCB, Jaipur.

Regional Officer, Regional Office, RSPCB, Alwar/Bhiwadi/Balotra/ Bhilwara/

Bharatpur/ Bikaner/ Chittorgarh/ Jaipur (North)/Jaipur (South)/ Jodhpur/
Kishangarh/ Kota/ Pali/ Sikar/ Udaipur.

2

Subject:- Guidelines for Abatement and control of Pollution in Stone Crusher Industry.

Sir,

With reference to above, it is to inform that the State Board has issued Guidelines for
Abatement and control of Pollution in Stone Crusher Industry on 05.06.2018, Enclosing a
copy of the Guidelines dated 05.06.2018, you are directed to ensure the compliance of the
cuidelines while processing the application for Consent to Establish / Consent to Operate
rom crushers. Besides, all the existing rushers of your region be directed to ensure
implementation of the measures for control of pollution.

:ncl. As above.

Yours sincerely,

(Ajay Kumar Guptaﬁ'
Member Secretary ol
NO.SCMG&DS/RPCB/GEN-3/ DATE:
Copy to following for information & necessary action:-
1. P.S. to Principal Secretary, Department of Environment, Govt. of Rajasthan,
Jaipur.
P.S. to Chairperson, RSPCB, Jaipur.
Sr. P.A. to Member Secretary, RSPCB, Jaipur.
CEE, CSO, CAO, RSPCB, Jaipur.
Joint Secretary & Director, Department of Environment, Govt. of Rajasthan,
Jaipur.
6. Group Incharge (IT), with request to upload Guidelines for Abatement and contr,
of Pollution in Stone Crusher Industry on State Board’s website.

e

G

Member Secretary
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur
Guidelines for Abatement and Control of Pollution in Stone Crusher Industry

No. SCMG (Gen-3)/RPCB/ 30 F Dae S2 £- Yor @y
After carefully examining representations received from various stakeholders
about prevailing guidelines for establishment of stone crusher units and for
installation of pollution control measures by new & existing stone crusher units,
issued vide no. SCMG (Gen-3)/RPCB/ 1261-1292 dated 15.10.2014, the Rajasthan
State Pollution Control Board, in supersession of previous guidelines and
subsequent related office orders, hereby issues fresh guidelines for establishment
of new stone crusher units and required pollution control measures with new as

well as existing stone crusher units.
1- GENERAL

i) New stone crusher may be established on a piece of land or khatedari land
“duly converted, for the purpose of establishment of stone crushing unit”,
under relevant provisions of Rajasthan Land Revenue (Conversion of
agricultural land for non-agricultural purposes in rural areas) Rules, 2007
and subsequent amendment rules, 2016 or on piece of land allotted by
competent authority of State Government for establishment of stone crusher
unit.

ii) Stone crusher units may also be established and operate on mining leases
after obtaining and submit amended copy of Environment Clearance
including stone crushing activities within six month to the State Board,
failing which consent to establish/ or consent to operate accorded will be

treated as revoked without further intimation to the unit,
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

iii) Renewal of consent to operate to existing stone crushers on land
converted/allotted for industrial use/stone crusher use or on own
Khatedari land up to an area not exceeding 2500 Square Meters (for
which conversion is not required under Rule 6 of the Rajasthan Land
Revenue Rules, 2007 and subsequent amendment rules, 2016) shall be
considered subject to adequacy of Pollution Control Measures.

iv) In cases where capacity of existing stone crusher is proposed to be
enhanced by installing additional plant and machinery or otherwise (except
replacement), it will be treated as the case for establishment of new
crusher. The matters of consent to establish for expansion shall be
considered in following manner -

(a) The application for expansion of existing stone crusher operating on
land converted/allotted for stone crusher or on land converted/allotted
for industrial use shall be considered subject to adequacy of Pollution
Control Measures.

(b) The application for expansion of existing stone crusher operating on
mining leases shall be considered after obtaining and submit amended
copy of Environment Clearance including stone crushing activities
within six month to the State Board failing which consent to establish/
or consent to operate accorded will be treated as revoked without
further intimation to the unit.

(c) The application for expansion of existing stone crusher operating on
khatedari land shall be considered after submitting “land conversion,
for the purpose of establishment of stone crushing unit”, under relevant

provisions of Rajasthan Land Revenue (Conversion of agricultural land
2
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

for non-agricultural purposes in rural areas) Rules, 2007 and subsequent
amendment rules, 2016 or on piece of land allotted by competent

authority of State Government for establishment of stone crusher unit

v) In compliance of directions issued by the State Government, vide

Department of Environment letter no. W% 2(33) 9a1/2009 f=1is 25-08-2011,

permission shall not be accorded for establishment and operation of any
stone crusher in Tehsil Deeg, & Kaman, District Bharatpur and in
compliance of directions issued by the State Government, vide Department

of Environment letter no. T®% 2(33) 941/2009 f&=T® 11-09-2012 permission of

operation of stone crushers shall not be accorded in the Village Mungaska,
Tehsil Pahadi, District Bharatpur and also permission shall not be accorded
for establishment and operation of new stone crushing units in the villages
Jodhpur, Mungaska, Samsalka, Ubhaka, Amurkha, Satwadi, Tilakpuri,
Mallaka, Bhaiseeda, Kaithwada, Kairua, Dadri and Mandor, Tehsil Pahadi,
District Bharatpur.

vi) In compliance of order passed by Hon’ble Supreme Court on dated the 27th
February, 2012, in I.A. No.12- 13 of 2011 in Special Leave Petition (C)
No0.19628-19629 of 2009 i.e. Deepak Kumar etc. Vs. State of Haryana and
Others etc., prior environmental clearance has now become mandatory for
mining of minor minerals, irrespective of the area of mining lease.
Although, as per provisions of the EIA Notification 2006, stone crushers do
not require Environmental Clearance, yet in light of aforesaid orders of

2012 stone crushers intending to establish on mining leases shall obtain

v |
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

prior Environmental Clearance from concerned competent Authority as
prescribed under EIA Notification 2006 and its amendments issued till

date.

However, existing stone crusher, established on mining lease, shall get
amendment done for stone crusher in the EC issued for mining unit and
copy of receipt of application for such amendment, filed to competent
authority, shall have to be submitted to the Board. Thereafter, the State
Board shall decide the applications for consent on merit.

vii) The stone crushing units shall also be required to comply with provisions
laid down in all other related laws in force. The consent to establish/
consent to operate issued under the Air Act and Water Act does not absolve
project proponent from other statutory obligations prescribed under any
other law or instrument.

viii) If competent authority for land conversion, on the basis of distance or any
other issue, cancels prevailing land conversion and intimates to the Board
about cancellation of land conversion, then consent to establish or operate,
as the case may be, shall be revoked and/or refused in accordance with the
laws by the Board and the competent authority for land conversion shall be

solely responsible to take necessary action for removal of the stone crusher.

ix) Similarly, in case of cancellation of mining lease, consent to establish or
consent to operate, as the case may be, issued under provisions of Air Act
1981 and/or Water Act 1974 for adequacy of pollution control measures
shall be revoked/refused in accordance with the laws by the State Board

after receipt of information from Mining department. The Department of
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Rajasthan State Pollution Control Board

Mines & Geology shall be solely responsible for removal of stone crusher

4, Institutional Area, Jhalana Doongri, Jaipur

from such mining lease.

2- POLLUTION CONTROL MEASURES REQUIRED TO BE

PROVIDED BY STONE CRUSHER UNITS

All existing and new stone crusher units are required to comply with the

prescribed pollution control measures under Environment (Protection) Act

1986. The details are as under-

Mandatory Air Pollution Control Measures

ii.

Parameter Standards

Suspended | The standards consist of two parts:

Particulate | 1+ Implementation of the following pollution control
measures:

Disuce a) Dust containment cum suppression system for the

(SPM) equipment.

b) Construction of wind breaking walls.

c¢) Construction of the metalled roads within the
premises.

d) Regular cleaning and wetting of the ground with in
the premises.

e) Growing of a green belt along the periphery.
Quantitative standards of SPM:

The suspended particulate matter measured between 3

meters and 10 meters from any process equipment of a

stone crushing unit shall not exceed 600 micrograms

per cubic meter.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

Dust containment and suppression system will also include the following:

In order to control emissions of fugitive nature from premises of stone
crusher unit, water sprinkler system shall be installed at all strategic
locations with plant and machinery i.e. into feed hopper, at inlet and outlet of
primary and secondary crusher, at outlet of vibrating screen with all material
conveyers and drop point of dust conveyers etc.

After construction of boundary wall of sufficient height (at least up to height
of drop point of Chute at conveyor or drop point of conveyor) to act as wind
barriers, around the crusher premises (converted/allotted/demarked at lease)
there will be no need of constructing separate wind breaking walls along

material conveyers.

PLANTATION AND OTHER ISSUES

* The converted piece of land shall be utilized for establishment of stone
crusher in such a manner that plantation up to norms of 33% of converted
area of land can be carried out leaving sufficient spaces for utilities, office
building and keeping peripheral plantation to the extent possible.
Similar practice shall be adopted for plantation in case of stone crusher
unit established or proposed to be established on mining leases, after
demarcation of crusher area within lease. However if area/land is not
suitable for plantation purposes, the project proponent will be allowed to
carryout plantation on an adjacent area.

» All existing stone crusher units, not having plantation up to prescribed
norms, shall submit a time bound action plan (not more than one year)
along with bank guarantee of Rs-15000/-.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

The copies of consent to establish and other relevant documents, as
submitted with consent application, shall be sent to concerned Revenue
authority and Department of Mines & Geology through registered post.
Ground water shall not be abstracted without prior N.O.C. from Central
Ground Water Authority.

The water storage facility must be provided at the stone crusher site and
its capacity shall not be less than 3000 liters.

A Sign Board showing the name, address and capacity of the stone
crusher industry should be displayed at the entrance of the site.

The crusher area (converted/allotted/demarked at lease) shall be clearly
demarcated by providing boundary walls at all sides.

In cases where piece of land for establishment of more than one stone
crusher unit (cluster) is allotted by revenue department or by M/s RIICO
Limited or by any other development agency, such piece of land must be
clearly demarcated by providing boundary wall of suitable height so as to
act as wind barriers also. In such cases, individual units are not required
to en mark their plot areas and common plantation shall be carried out
along boundary of such land, up to norms of 33% of land area, to the
extent possible.

All operating stone crusher units shall construct boundary wall around
crusher area (converted/allotted/demarked at lease) within six month
from date of issuance of these guidelines. Accordingly, a time bound
action plan with bank guarantee (of an amount not less than 10% of
expenditure required for boundary wall) shall be submitted to the Board
immediately. In case of non compliance, the consent of crusher shall be

revoked/refused by the Board.
7
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongri, Jaipur

* Raw material should be obtained from legal sources only. In case at any
stage raw material procured from illegal source is found to be used, the

sole responsibility will be of the project proponent.

4- PROCEDURE TO SUBMIT APPLICATION FOR CONSENT TO ESTABLISH
AND CONSENT TO OPERATE

(i)  Applications for consent to establish and consent to operate
shall be submitted on line through RPCBMIS along with
prescribed documents and consent fees.

(ii) In addition to above, at time submission of application for
consent to establish or renewal of consent to operate by existing
crushers, as the case may be, all stone crushers intending to
establish or established on mining lease shall submit approved
layout plan issued by concerned Mining Engineer showing
location of crusher plant within lease area along with latitude
and longitude of crusher site.

(iii) Further, with first application of consent to operate for stone
crusher units located on mining leases/converted land/allotted land
a certificate of concerned ME/ Revenue authority (not below rank
of SDM or Tehsildar) specifying establishment of crushing unit at
ear-marked area within mining leases/converted land/ allotted land
shall be attached.

All concerned are directed to ensure strict compliance of the Guidelines y/ﬁ]le

dealing with the issues related with the stone crusher industry. |

(Ajay Kumar Gupta)

Member Secretary
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Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
D-Block, Ambedkar Nagar, Alwar-301001
E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in

F. No.RPCB/RO/Abwar/183/ 232\ - 221 Date: 3 1/' 10 (2023

Registered Post

M/s Laxmi Stone Crusher (Unit ID — 26421)
Khasra no. 542, 543, 544 & 546, Village- Joneta,
Tehsil- Rajgarh, District- Alwar,

Rajasthan — 301 408.

Sub: -Revocation of Consent to Operate issued under section 21(4) of Air (Prevention and
Control of Pollution) Act, 1981 and Directions under section 31(A) of the Air
(Prevention & Control of Pollution) Act, 1981, in respect of your industry.

Ref: - 1. Consent to Operate issued to the unit vide letter dated 31/01/2020.

2. Inspection of your unit conducted on dated 03/07/2023 & 25/10/2023.
3. Show cause notice for intended revocation and intended direction for closure issued
to the unit vide letter no. RPCB/ RO Alwar/2023-24/672/1555 dated 14/07/2023.

1. This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as the Board') to initiate proceeding under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974 (hereinafter called as ‘the Water Act’) and Air (Prevention and
Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various
provisions of the Acts here-in-after shown.

2. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 came in to force in whole of the
State of Rajasthan w.e.f. 16/05/198]1.

3. And whereas, the Water (Prevention & Control of Pollution) Act, 1974 came into force in the
wholé of the State of Rajasthan with effect from 23/03/1974.

4. And whereas, Air Act were enacted to provide for the prevention, control& abatement of air
pollution and the Water Act to provide for the prevention and control of water pollution and for
the maintaining and restoring the wholesomeness of water.

5. And whereas, keeping this in view, the Board has been conferred power to take such steps as are
necessary for the prevention, control & abatement of air and water pollution.

6. And whereas M/s Laxmi Stone Crusher (Unit ID — 26421), (herein after referred to as the
“Industry™) is engaged in operating a plant/industry at Khasra no. 542, 543, 544 & 546, Village-
Joneta, Tehsil- Rajgarh, District- Alwar and during operation industry discharges polluted air.

7. And whereas Consent to Operate under Air Act, 1981 was granted vide letter dated 31/01/2020
under reference which is valid up to 31/03/2025 with the specific conditions as imposed therein.

8. And whereas the industry was inspected by the officials of the Board on 03/07/2023 and during
the course of inspections non-compliances observed in the industry.

9. And whereas, a show cause notice for intended revocation of Consent to Operate and intended
directions for closure of the industry under Section 31(A) of the Air (Prevention and Control of
Pollution) Act, 1981 was issued vide State Board letter dated 14/07/2023 for the non
compliances observed during the inspection.

10. And whereas, unit has failed to submit any time-bound satisfactory reply to the State Board.
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Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD
D-Block, Ambedkar Nagar, Alwar-301001

E mail- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in

11. And whereas, unit was again inspected on 25/10/2023 and it was found that unit has failed to
provide adequate air pollution control measures as per RSPCB guidelines for abatement and
control of pollution in Stone Crusher Industry dated 05/06/2018 and as per Environment
Protection Act, 1986.

12. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 33A of Water Act & under Section 31A of Air Act, 1981 and in
performance of its functions under the said Acts, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply with such
directions which includes the power to direct:-

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, the State Board hereby revokes the Consent to Operate granted vide letter. ddled
31/01/2020 under the provisions of Section 21/22 of the Air Act, 1981. <

Further, the State Board, in exercise of the powers conferred upon it, under the provision of | f
under the provisions of section 31 A of the Air Act in performance of functions under the Act, =
hereby directs you to, forthwith, close down your industrial plant, and further puts you to notice that
failure in making compliance of these directions issued by the State Board is a criminal offence,
punishable with imprisonment for a term which shall not be less than one year and six month but

which may extend to six years and with a fine.

\

Youyrs sincerely,

(Deependra Jharwal)
SEE & Regional Officer
L —
Copy to following for information and necessary action.
1. The Member Secretary, RSPCB, Jaipur.
The District Collector, Alwar.
The Executive/Assistant Engineer (O&M) Rajgarh, Tehsil-Ramgarh, District-Alwar and

submit immediate compliance report to State Board.
Sl;% & Regional Officer

w1

o

GIC (Mines & SCMG), RSPCB, Jaipur
5. Master File of Directions
a,.,‘-'—'

Page 2 of 2




87

VERSUS

KNOW ALL MEN by these presents that /we the undersigned W A ee 'g! 0 S"\)ﬂ
J
() /]

in the above case do hereby make, constitute and appoint

svi Dr. Mahendra Singh Kachhawa Advocate L,,MC]_M_‘SQB&_

MMMMW

my/our true and lawful attorneys, for me/us in my/our name, and on my/our behalf to appear plead and act in the said
case, and more particularly to draw, make, present, withdraw, amend, represent and verify petition, piaints or written
statements and to make, present applications or petitions in the court, to present, withdraw and receive documents and
any money from the Court or from the opposite party either in execution of the decree or otherwise, and on receipt of
payment thereof to sign and deliver for melus proper receipts and discharges for the same, to compromise or to refer the
case to arbitration, to seek execution of the decree or any orders in the case, to draw, make present, withdraw, amend
and represent any memorandum of appeal or cross objections in any appeal arising or to seek reviews or revision of any
judgement, decree or order in the case, to appear, conduct and plead in all such writ/ appeals | revisions and reviews,
and to do all other lawful acts and things as effectually as l/we could do the same whether being personally present or
otherwise, My/our said counsel is/are also hereby authorised and empowered to instruct, engage or appoint any other
counsel or counsels to appear, plead and act with or for him/them in his/their absence or otherwise as my/our said
counsel may think proper to do so, all acts of such counsel or counsels shall be equally and similarly binding on me/
us as if done be my/our said counsel and as if done by me/us personally.

|/ we hereby agree that if any part of the said counsel's fee remains unpaid before the firsthearing of the case,
or if any hearing of the case be fixed on tour or at any other place except the usual court premises, then my / our said
counsel will not be bound to appear before the court. The counsel's fee now settled and agreed to is in respect of this
Court and for the pending proceedings only. Any fresh action hereafter taken will entitie the counsel to fresh fees. 1/ We
also agree that if the case be dismissed in default or if it be proceeded ex-parte under any circumstances whatsoever
the said counsel shall not be held responsible for the same and all whatsoever my/our said counsel shall do in
connection with the said case, l/we do hereby agree to ratify and confirm. Any costs awarded in the case at any time
in my/our favour shall form part of the counsel's claim and shall be payable to him/them in addition to his/their fees in the

case.

IN WITNESS WHERE OF l/iwe have here to set my/our hand (s) at

this '2 ’{23 12}2 L&f days of and delivered to the said counsel (s)
. sl TR

Accepted

i

>
3\

X _
t 35[[3 Mob-9928343656 i

Email-lokendra.kachhawa@gmail.com
Add-945-C Road No. 3 Shanti Nagar, Durgapura, Jaipur-18 -
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